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IN THE CENTRAL ‘.Z'.EN TISTRATIVE TRIBUNEL , J2IPUR EENCH, JAIFRUR,
OA 1118/92 : Date of order 13,7,95

Lalit Kumar Maurya S/o Shri BEirdhi Chand Maurya resident of
Chandrz Hagar, Beawar Road, Ajmer. At present posted as J35
Cé, Western Railway. Ajmer,

eee Appl icant
VERSUS

1. Union of India through Gensral Manager,
Western Railway, Churchgate, Bombay,

Ze The Deputy Chizf Mechaniesl Enginecsr
(Carriage & Vagm), Weetern Railway, Ajmer,

QO RAM

Hontbls

I Sharna, Manmber (Adndnistrative)
Hon'ble M

ctan Prailssh, beobsr (Judicial)

For the Applicant coe Mr. R.N, Mathur,.
éﬁ For the Respondents ees Mr, 3.8, Hassan,

O RDER

(PER HON'ELE MR, O.P, SHARHA,.MEMBER (ADMINISTRATIVE)

Shri Lalit Kumar lisuryz has in this application u/s 19 of
the Adwiniztrative Tribunals, Act, 19&5, prayed that onrder dated
15.10,92 (Annexure.A-l) rejecting the applicant's representation
against eing call=d upon to agpear in ths selection test afresh,
may be quashed and thz respondents may be dirzcted to treat the
applicant's promotion to the pos£ of Junior Shop Sup2rintendent -
(J53) vide the order dated 23,10.91 (Annexure A-2) on the basi
of his empanslment vide an oxder dated‘21.3.88 (Annexure A-4)

with all conseguential benefits,

2. The case of the applicant is that he was initially appointed
as Khallasi on 5,4,72 in 2jmer Division of the Railways, was
proftoted as Paintsr and then as Senior Chargeman w.,e.f. 30.6.88,

The next high=sr rocst is that of J5S. This is a selection post.

The respondents conducted a selaction test for assertaining
suitability for promotion to thz said pozst. Th2 appll“ant was
declared successful in the said selection znd his name apg2ared

at serial no. 3 in the panel vide order dated 21,3.88 (Annexure A-4).

The empanelment is stat=d to be provisionszl for the limited purpose
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Fespondsnt no, 2, Deputy Chief Mschanical Englnser,
(Carriag= & Wagon), Western Raillway, Ajmer, rejsocad the
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dated 15,10,92,

5. Aconrding to the appliecant, the denialef promotion

on the post of IS5 is illegal and arbitrary, The respomnizsnts
eommitt=d & wmistake ih not f£filling up the thrase vaoancies,
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autihoriticz that tthe spolicant had besn ororoizd nn a rejgular

test, though hs had not besn promotaed on 2 regular basis,
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